
IN THE CENTRAL A1flNISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAL 

O.A.N0, 980/92 
Date of Orders 5_11_9v  C' 

Between; 	 U 

P.J.P..Sckhar, ç 
ipplicant. 

and 

State of A.P.rep, by its 
Chief Secretarl,  Govt.of A.P. Secretariat, 

Hyderabad. 
The Principal and special Chief secretary, 
Revenue Department, Govt.of h,P,Hyderaba4 ' 
Union of India, rep, by Secretary 
Dept. of Revenue, M.th. of !inance,Ne1 Delhi, 

.. Respondents.'[r' 

For the Applicant: Mr.I(bta Bhaskar Rao, Advocate 
For the Respondents: Mr.N.P•.Devraj, Sr.CGSC. '' 

CORAMs 	
Mr.D.Psnduranga Reddy, SplCounsel for A.?, 

flth HON'BLE MR.R.BALASUERAMANIAN t MEMBER(Au4N) 
AND 

THE HON'BLE MR.T.GIANEEtASEFHAR REDDY : MEMBER(JUIL) 

The Tribunal made the following Orders- 

The Present GA is filed by the applicant to declare 
that the action of the respondents iancelling his deputatióh is 
illegal and also to direct the respondents to contiAue him ciii  deputa.-
tion in the Govt. of the state of A.P. and to pass such other Icer 
or orders s may deem £ it and proper in the circunstances of the case. 

nuring the course of the admission hearing of this O€ 
Mr,Bhaskaaa Rao brought to our notice that the applicant had &ready 
filed a similar O.A.942/92 with an identical prayer and that the same had 
been distissed at the admission stage. Following orders were assed 
in O.A.942/92 on 30-10-92 by the rivision Bench consisting of tiRES & BCJR; 

c$s•c• 
"Mr. Keshava Rae, Addl.5eS(  and Sri D.Panduraflga .reddy, 
spl.Counsel for A,P.State are present and heard. 
Sri Pattabhi learnedcounâel for the applicant wanted 
to withdraw the case and the case is dismissed ag not 
flessed. No costs." 	

- 	II 

As could be seen the prayer in the earlier CA and in the 
present CA are one and the same. The parties in both the 0A4 are also 
one and the same. so, as the applicant has withdrawan from the earlier 
QA,942/92, the fact that this CA is not at all maintainable oz the 
same cause of action is not in dispute. in view of this p&sition 
this OA 980/92 is liable to be rejected and accordingly rej4cted 
under the provisions of 19(3) of the Administrative Tribunals Act, 
leaving the parties to bear their own costs.r 	

II 

Reg 

To 
1 • The Chief Secretary to Govt. of A.P. State of A.?. secretaAat, HVd,c:, 

The principal and special Chief secretary, Revenue Dept. Gbvt.of AP.H34 
The secretary, tept.of Revenue. u.0.IJIiia. of Pinance.New thlhir' 
One copy to Mr,Thta Ehaskar Rao, Advocate,1_2_56/51,Thmalda4Y<1 
One copy to Mr.N.R.Devrai, sr.CGSC.CAT.HYd.0 	 ii 
one copy to Mr.D.PafldUraQga Reddy,.l,Counsel for A.P.Govtl.CAT.HYd. 
One spare copy.  
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IN THE CENTRAL AmINISTRATIVE TR 

HYDERABAD BENCH : HYDEBABAD 

THE HON'BLE MR 

AND 

THE HON'BLE MR.R.BALA5UBPJy3JJflNg() 

AND 

THE HON'BLE MR.T.CHANDP)SEYJ- 	REDDY; 
M(JTJDL) 

AD 

THE HON'BLE MR.C.J.RQY : MEMBER(JUDL) 

Dated: r -IJ -1992 

0 RDER/W4flZ.al. 

I 	 LA. /C.L. /M.A,Nn 

O.k.No• S%O 

(wp..No 

AdmiYed and interim thrections 
issu d. 

Allowd 	Cietni AgiIffl iflFIt1Y6 Trilunal 
DESPATCH 

Dispojsèd ofiith 

Dism4ssed 

Dismfssed as 	
BENCH. 

Disrr(issed for default 

M.,A Ordered/Rejected 

No orders as to costs. 
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